
.[Mr. ~ ter  

further writtE:'n replies directly to 
him .... While it is true that I did 
not send a detailed reply to Shri 
Bosu on the points raised by him in 
his first letter of 12th March, 1980, 
it is the very acknowlE:dgtnent letter 
soot by me on 27th March that 
seems to be what is alleged to have 
been divulged by Shri Bosu to thE:' 
Chinese dignitary .... ". 

SHRI JYOTIRMOY BOSU: I object 
to' this. This is w'llolly untrue. I called. 
a Press Conference and in the PresS 
Conference that letter was released. 
This is wholly untrue, deliberate, 
,nlotivated and false statement. 

MR. SPEAKER: u •••• Therefore. 
the fact that I did not send any sub-
sequent detailed reply to Shri Bosu 
would not be relevant in the matter 
raised by Shri FaleUo." 

Shri Bosu had also sent a correc-
tion on 6 March, 1981 for incorpora-
tion in the relevant Debate dated 3 
~r h  1981, for add.illg some words 
in his tecorded remark '1 did it .... ' 
to ~ e it read as "I did it in the 
sense, I wrote to the Minister but 
nE:ver got a reply.". 

The addiUon sO ~ht  to be made by 
Shri Bosu was checked with the Re-
porters copy as well as on the tape 
and it was held that such a substan-
tial correction could not bE:' permitted 
at that stage as per earlier rulings 
given by my distinguished predeces-
sors, Mr. Speaker Mavalankar On 17th 
February, 1950 and Mr. Speaker 
Ananthasayanam Ayyangar on 19th 
February, 1959, to the effect that cor-
rections at that stage are permissible 
only if these are grammatical or ot 
vubal nature and not of any mate-
Tial substance. Incidentally, this is 
also the practice in the House of Com-
mons as ruled by Mr. Speak&r Low-
ther on 6th April 1914 and By Mr. 
Speaker DQUglas Clifton Brown OD 
8th May, 1944. 

The matter may ClOw be tl:eated as 
closed. 

P~r  Lai4 

SBBI JYOTIRMOY BOSU: I rile 
ott '8 personal' exPlanatiati under Di-
rection 115. There are umpteen 
humber of precedents. Firstly, no 
communication was sent to Chinese 
Embassy. I held a Press Conference in 
which I had released my letter and 
also the reply received fram. t'ne Minis-
ter of External Mairs. Secondly, ,the 
correctiOn was sent and neither I the 
correction was incorporated .....• 
(Interruptions) 

Mr. SPEAKER: That is not ~ o ed  

(InterruPtions) 

THE MINISTER OF COMMUNI-
CATIONS (SHRt C. M. STEPHEN): 
What is goink on? 

(InterruPtions) 

SHRr JYOTIRMOY BOSU: All thaI 
I was expecting from my Secretariat 
was to send me .... (1nterrupt1.ons) 

MR. SPEAKER: No; you can came 
and discuss it with me. 1 have gone 
through it fully and I am fully satis-
fied what I had said. You come to 
me and discuss it; not here, no dis-
cussion. 

(Interruptions) 

PAPERS LAID ON THE TABI& 

NOTIFICATIONS FIXING CEILING PRICES OF 

KEROSENE, DIESEL, FURNACE OIL, ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SImI DALBIR SINGH) on behaH 
of Shri P. C. Sethi: I beg to lay on the ' 
Table a copy each of the followi)ll 
NoWlcatians (Hindi and English 
versions) under sub-section (6) Of 
seetion 3 of the Essential Commodities 
Act, 1956:-

(1) The Kerosene (Fixation at 
Ceiling PJice&) (Second 
~ tne .. t) ~er  INl, 
pWUis}led iP N9tilkation Jlo. 
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as.&. 4II{J:) in oazette of 
lhq.ia dated th~ 19th July, 
1981. 

(2) The Light Diesel Oil (Fixa-
tiOn of ceiling prices 
(Second Amendment) Order, 
1981, published in Notification 
liQ. G.S.R. 483 (E) in Gazette 
9f Indla dated the lOth July, 
1981. 

(I) 'Pn.e Furnace Oil (Fixation of 
Ceiling Prices and Distzibu-
tion) (Second Amendment) 
Order, 1~ 1  pubhshed in 
NQtification No. G.S.R. 434(E) 
in Gazette of Incha dated the 
lOth July, 1981. 

(4) The Paraffin Wax (Supply, 
Distribution and Prlce FIxa-
tion) (Third Amendment) 
Order, 1981, publIshed in Noti-
fication No. G S.R 435(E) in 
Gazette of India dated the 
10th July, 1981. 

[Placed in Ltbrary. See No. LT-
2574/81]. 

:MR. SPEAKER: Mr. Ramavatar 
Shastri you would like to say some-
thing 

(Inte7"7"uptions) 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What has happened 
to my privilege motion against Mr. 
Falelro under rule 335? 

Mit SPEAKER: I wiU come to it. 

SURI JYOTIRMOY BOSU: You are 
viol"ting rule 135. K.indly read it. 

MR. SPEAKER: You come to me. 

SHBI JYOTIRMOY BOSU: You are 
violating rule aao. 

L ~  P~ I i'J;D. not. You come 
"0 1J¥t. 

. SHRI O ~  »OSU: You are 
V1Glating rule 335. How can you drag 
a breach of Pl'lvJJece motion of the 
:st se_on when this 335 elf-arly 
ates flat once the HoUle has been 
ProrolUecl, aU motion, 18pee. 

MR. SPBAKBa: We aball disCUSs it. 

SHRI JYQTllU\!OY BOSU: You are 
o ~t n  the rule. 

!J!R. SPEAKER: You can point out 
to me. 

SHRI JYOTIRMOY BOSU: I want 
your guidance. 

MR. SPEAKER: You come to me. I 
will see. We will discuss it. 

SHRI JYOTIRMOY BOSU: I am a 
new Member. I have to learn certain 
things from you. (Interruptions) 

MR. SPEAKER: Please sit down. 
NOW, Shri Ramavatar Sha.tri. 

\it ~  m~ (q-e:;rr): 
q'6qef ~~  fen:rf:e-rr ~ ~1  ~ 

G"Tlf ~ ~ Cfi1" \iT ~urr ~n  ;f ;ft, 

~~ m it ~ qfid(iFlI ctt srftr 
ifi q7 ~ iSfT '{(T t, Wfi 
~ ~ tc:ritv ~  ~ 
i fcti q-rF; .. ~ !IT fw;:r {Q'tfi ~ 
~~ C(f(fIl 1fT.. . 

(I!RIrttl) 

:MR. SPEAKER: It is done according 
to the rules. -

DR. SUBRAMANIAM SWAJ/lY 
(BoJ;Ilbay NorUt-E4'st> : l aave you 
a notice regardin, prlvUe.&e motiqp. 

MR. SPEAKER: I have DDt got it. 

DR. SUBRAMANIAM SWAMY: I 
gave you a notice re ard n~ privllege 
JllQtion. 

:MR. SPEAKER: Did we get it? It 
is under consideration? 

DR. SUBRAMANIAM SWAMY: 
What is under conakterati.on? .. 

~  SPJ;AK.EB: lOlU" DQtice uncler 
nile 222. Please sit down. I 

(In.te"ruptiona) 
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MR. SPEAKER: Now it is to be 
considered. 

DR. SUBRAMANIAM SWAMY: 
This is how the secretariat is tunc-
tioning. 

MR. SPEAKER: It is under con3i-
deration. 

DR. SUBRAMANIAM SWAMY: 
I gave a notice regarding the tamper-
Jng of the mail of Members of Parlia-
ment. It IS a notice of privilege 
against the Home Minister. 

MR. SPEAKER: I will discuss it; 
I will consider it. 

'1i' ,'f1;"t1:m, mm: ~ ~ 1 

ifiT ~ sm-nr ~~ it. ~ ro; 1 ~ 

~ ~ I~  ~  ~m t r ffi;r 

~~ ~ ~ ~~  ~ ~ ~  

~~ ~~~~~~~ 

Clil ~ t ii1kitl\i''\ ~ ifi7;fr ~  

;r;r f.f; mr.; ~ ?;R;T ~  ~ ~ 

iw;r it ~ Gffi: ~~ ~ rt t 

~~ ~ ~ ~ ~ CfiT 111im' 
~ t ~~ ~~~ 

i, ~ ~ ctTI ~ ~ ~  r~ I 

~ ~t mt ~~ 

~ Cfii fcfi ~ ~~ ~ m-~ ~ r 

~ ~~ ~ qTcti "( mwm GfiTlf ~ r 

~ ifiln ;r ~ I 

ito .nap". ~~  

I ~ ~ ~  IT ~ r cyivtT 

~  it ~ ~  ~ it it'it,-crftt-
~ r pT, ~ ~ itl ~~ 
I(\f ~ qnr fifif ~ I ~ 
~ it ~ t  it; m' ~ 

~ ~ tnt t, q ~ru~ ~ 

'tfs-m ~~ ~ ~ iilCtk;; fti:t 
~ iti ~ {, fctir.rr 1M t , 14fc: 
~ ~ ~ ifi\'IT Vfi, m ~ ~

~ t 1 it cm:ifT ~~ "IT 1ftr w 
-rt it ~ , ~ Wtn ~ et t '" I 
~~t e~ t nr~ 

~ ~  ~~ m~ i4i ~1  

~~ afiT fciU9' ifi7:m i ' 

~ q;ft-,A tt ~ ~ ~  

~~ lIlF:cr, 1{ m ~~ ~ GIT(f 

~ ~m lIT , s I~ if "IT'iI' 

~n~ if. itlmr CfiT ~ fCfiltT 
\it'T ~ t , C1lT ~ ~~ ~ ~ 
~ ~ I  §$IT 'tT 1 crt ~~ il: 
sm;:r ~ it ~ ~~ ~ futt 
~~~  I ~~~ 

~  ~ fcIi ~  \fI(1i ~  ~m 

~ m~ t~ ctlT ~ it ~ ~ ~ 

~ ~ t I 
'MR. SPEAKER: Shri Bhishma 

Narain Singh. 

(1 nte7'7'1Lptions) 

MR. SpEAKER: Sarvashri Chitta 
Basu, Harikesh Bahadur, Indrajit 
Gupta Prof. Ajit Kumar Metha and 
Geon:' Fernandes and several other 
member-s have given notices of their 
intention to raise points in regard to 
issue of ordinances during the last 
inter-session period. 

Government has already indicated 
its intention to bring forward BUls 
for replacing the Ordinances. The Memo. 
bers can very well raise the points 
when the relevant Biils arc taken up 
for consideration in the House. 

Under Article 123(2) (a) of the Con· 
stitution, it is obligatory 'for the Gov .. 
ernment to lay the Ordinances before 
Parliament. Since this is a constitu .. 
tional obligation, I see no objection to 
the laying of these Ordinances on the 
Table of the House today. 

(lnte"7'uptions) 

MR.  SPEAKER: Shri Bbishma 

Narain Singh. 
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ORDINANCEs PROMULGATID DURING JUNB 

AND JULY, 1981, AND CIltTIFIED Ac-
COUNTS AND REVIEW THEREOF OF THE 

DELHI DEVELOPMENT AUTHORITY FOR 

1979-80. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): I beg to lay on the Table:-

( 1) A cOpy each of the following 
Ordmances (Hindl and English 
versions) under article 123 (2) (a) 
of the Constitution:-

(I) The Delhi University (Am-
endment) Ordinance, 19'81 (No.4 
of 1981) promulgated. by the 
PresIdent on the 9th June, 1981. 

(h) The British India Corpora-
bOn (A<'quisition of Shares) 
OrdmBnce, 1981 (No 5 of 1981) 
promulgated by the President on 
the l1'h June, 1981. 

(m) The Dalmla Dadn Cement 
LImIted (AcquIsition and Trans-
fer of Undertakings) Ordinance, 
]981 (No 6 of 1981) promulgated. 
by the PresIdent on the 23rd 
June. 1981. 

( 1 'I) The Compulsory Deposit 
SCheme (Income-tax Payers) 
Amendment Ordinance, 1981 
(No. 7 of 19181) promulgated by 
the President On the 11 th July. 

1981. 

(V) The Income-tax (Amend-
ment) Ordinance, 1981 (No. 8 of 
1981) promulgated by the Presi-
dent on the 11 tb July, 1981. 

(vi) The Customs Tariff (Am-
endment) OrdiDance, 1981 (No. 9 
of 1981) promulpted by the 
President on the 26th July, 1981. 

(vii) The Essential Services 
Maintenance Ordinance, 1981 
(No. lQ of 1981) promu!sated by 
the President on the 26th July, 
1981. 

(vtii) The State of Nagaland 
(Amendment) Ordinance, 1981 
(No. 11 of 1981) promulgated by 

1288 LS-12. 

the President on the 26th July. 
1981. 

(IX) The Working Journalists 
and Other Newspaper Employees 
(Conditions of Servlce) and Mis-
(cHane) Ie:; Plovisions (Amend-
ment) Ordinance, 1981 (No 12 of 
1981) promulgated by the Presi-
dent On the 26th July, 1981. 
[Placed 'n Library. See No. 
LT-2575/81] 

(2) A copy of the Certified Ac-
counts (Hindi and Enghsh versions) 
of the Delhi Development Authori-
ty IOr the year 1979-80 together 
with Audit Report thereon, under 
sub-section (4) of section 25 of the 
DelhI Development Act, 1957. 

(3) A COPy of the Review (Hindi 
and English er~ ons  by the Gov-
elnm('nt on the Audit Report on 
the a('Coun's of DelhI Development 
AuthorIty for the year, 1979-80. 
[PULced m Library. Sec No LT-
2576/811· 

SEEDS (AMDT) RULES, IPSl ANNUAL 
REPORT AND REVIEW or DF.:\}O LOPMENT 
COUNCIL FOR SUGAR INDUSTRY FOR 1980-
81, STATEMENT Fa,t NOT LAYING IN TIME 
THE ANDAMAN AND NICODlR INS. FOREST 

AND PLANT '\TION DEVELOPMENT CORP •• 

PORT BLAIR FOR 1979-80 AND FOOD 

CORPORATIONS (AMDT.) Rou:s, 1981. 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND 
CIVIL SUPPLIES (RAO BffiENDRA 
SINGH): I beg to lay on the Table:-

(1) A copy of the Seeds (Amend-
ment) Rules, 1981 (Hindi and Eng-
lish versions) published in Notifica_ 
tion No. G. S. R. 389(E) In Gazette 
of India dated the 10th June, 1981, 
under sub-sec'Uon (3) of section 25 
of the seeds Act, 1916. [Placed in 
Lib,.ory. See LT-D'l'l/81J. 

(2) A COpy of the Annual Report 
(Hindi and lCn,Usb versions) of 
the Development CO'f.lDcil for Sugar 
Industry for the year 1980-81, under 
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sub-section (4) of section 7 of the 
Industries (Development and Regu-
lation) Act, 1951. 

(3) A statement (Hindi and Eng-
lish versions) regarding Review by 
the Government on the working of 
the Development Council for Sugar 
Industry for the year 1980-81. 
[Placed in Library. SeC4 No. LT-
2578/81]. 

(4) A statement (Hindi and Eng-
lish versions) explaining reasons 
for not laying the Annual Report 
of the Andaman and Nicobar 
Islands Forest and Plantation 
Development Corporation, Port 
BlaIr for the year 1979-80 within 
the stipulated period of nine 
months after the close of the Ac-
counting year. [Placed in Library. 
See No. LT-2579/81]. 

(5) A copy of the Food Corpora-
tions (Amendment) Rules, 1981 
(Hindi and English versions) Pub-
lished in Notification No G.S.R. 
312(E) in Gazette of India dated 
the 27th April, 1981, under sub-
section (3) of section 44 of the Food 
Corporations Act, 1964. [Placed in 
LibTaTlI. See No. LT-2580/81]. 

(I ntert'uptions) 

MR. SPEAKER: There is no other 
way out I cannot do anything. I 
am bound by the Constitution and 
the rules. Now Shri Narayan Datt 
Tiwari. 

STATEMENT RE DALMIA DADRI CEMENT 

LTD. (ACQUISITION AND TRANSFER OF 

UNDERTAKINGS) ORDINANCE, 1981. 

THE MINISTER OF INDUSTRY 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): I beg to lay on the 
Table an explanatory statement 
(Hindi and English versions) giving 
reasons for immediate legislation by 
the Dalmia Dadri Cement Limited 
(Acquisition and Transfer of Under-
takings) Ordinance, 1981, under rule 
'11 (2) of the Rules of Procedure and 

Conduct of Business in Lok Sabba. 
[Placed in Libra",. See: No. LT-
2581}81]. 

ANNUAL REPORT OF BETWA RIVER 

BoARD, JHANSI FOR 1979-80 AND A. 

STATEMENT FOR DELAY 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI): I beg to lay 
on the Table:-

(1) A copy of the Annual Report 
(Hindi and English verslons) of 
Betwa River Board, Jhan'd, fOr the 
year 1979-80 under sub-section (1) 
of section 15 of the Betwa River 
Board Act, 1976. 

(2) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the abOve Report. 
P a ~ in Library. See No. LT-
2582J81]. 

(Interruptions) 

MR. SPEAKER: You can discuss 
them. You can throw it out if you 
like. 

(Interruptions) 

Now Shri P. Venkatasubbaiah. 

PROCLAMATIONS IN RELATION TO 

STATES OF MANIPUR FOR REVOKING 

PRESmENT's ROLE AND FOR ASISAM AND 
PRESIDENTIAL ORDER IN RESPECT OF 

PRoCLAMATION (AsSAM) AND REPORT 

or THE GOVERNOR OF ASSAM. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to lay on 
the Table:-

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under article 356(3) of the 
Constitution: -

(i) Proclamation dated the 19th 
June 1981 issued under clause 
(2) of article 356 of the Consti-
tution revoking the Proclamation 
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issued by him on the 28th Febr-
uary 1981 in relation to the State 
of Manipur published in NotiAca-
tion No. G.S.R. 396 (E) in 
Gazette of India dated the 19th 
June, 1981. [Placed in Library. 
See No LT-2583/81]. 

(11) Proclamation dated the 
30th June, 1981 Issued by the 
PresIdent under article 356 of the 
Constitution in relatIOn to the 
State of Assam published in Noti-
fica'ion No G.S.R. 419(E) 10 

Gazette of Ind!a dated the 30th 
June. 1981. [Placed ,n Library. 
See No. LT-2584/81] 

(2) A copy of Order (HindI and 
EnglIsh versIons) dated the 30th 
June, 1981, made by the President 
In the Pur'luanCe of sub-clause (i) 
of clause (c) of the Proclamation 
mentioned at (1) (iI) above, pub-
lIshed In Notification No G.S R. 
420 (E) m Gazette of IndIa dated 
the 30th June, 1981. 

(3) A copy of the Report dated 
the 29th June, 1981 of the Governor 
of Assam to the President (Hindi 
and English versions). [Placed in 
Library. See No. LT-2584/81]. 

WEALTH-TAX (2ND AMDT ) RULES, 
1f81, GIFT-TAX (AMDT.) RULES, 1981 
COMpANIES (PROFITS) SURTAX (AMDT.) 

RULES. 1981, ETC. ETC, NOTIFICATIONS 
UNDER INCOME-TAX ACT, 1961, CUSTOMS 
ACT, 1962, CENTRAL EXCISE RULES, 1944 
AND A STATEMENT SHOWING RES'ULTS OF 
LOANS Jo LOA TED BY CENTRAL GOVT. IN 

JUNE-JULY. 1981. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): I bE.g to lay 
on the Tab1e:-

(1) A copy of the Wealth-tax 
(Second Amendment) Rules, 1981 
(HindI and EngliSh versions) pub-
lic;hed in Notification No S.O 
397 (E) in Gazette of India dated 
the 30th May, 19'1H, under sub-
section ( .. ) of section 46 of the 
Wealth-tax Act, 1957. [Placed in 
Lim-a1'1l. See No. LT-2585/81]. 

(2) A cop)" of the Gift-tax 
(Amendment) Rules, 1981 (Hindi 
and English versions) published in 
Notification No. SO. 398 (E) in 
Gazette of India dated the 30th 
May, 1981 under sub-section (4) of 
sectIon 46 of the GIft-tax Act, 1958. 
[Placed m Lt.brary. See No. LT-
2586/81]. 

(3) A copy of the Companies 
(Profits) Surtax (Amendment) 
Rules, 1981, (HindI and Enghsh 
versions) published in No!iftcation 
No. S O. 399 (E) in Gazette of India 
dated the 30th May, 1~1  under 
'lub-section (3) of section 25 of the 
Companies (Profits) Surtax Act, 
1964. [Placed in LtbrQTy. See No. 
LT-2587/81]. 

(4) A copy of the Interest-tax 
(Second Amendment) Rules, 1981 
(Hindi and Engllsh versions) Pub. 
lir;hed in Notification No 8.0. 
400 (E) in Gazette of India dated 
the 30th May, 1981, under sub-
section (4) of section 27 of the 
Interest-tax Act, 1974. [Placed in 
Library. See No. LT-2588/81] 

(5) A copy of the Hotel-Receipts 
Tax (Amendment) Rules, 1981 
(Hindi and English versions) Pub-
lished in Notification No. 8 O. 
401 (E) in Gazette of India dated 
the 30th May, 1981, under sub. 
<;ection (4) of section 34 of the 
Hotel-Receipts Tax Act, 19'80. 
[Placed in Library See No LT-
2589/81]. 

(6) A copy of the Compulsory 
Deposit (Income-tax Payers) 
(Second Amendment) Scheme, 1981 
(Hindl and English versiOns) pub-
lished in Notification No. G S.R. 
437 (E) in Gazette of India dated 
the 14th July, 1c)81, under sub .. 
section (6) of sel tion 19 of the 
Compulsory Depoc:it Scheme 
(Income-tax Paverc;) Act, 1974. 
[Placed In Library. See No LT-
2590/81]. 

(7) A COpy of the Central Excise 
(Seventeenth Amendment) Rules. 
1981 (Hindi and English vers!oDl). 
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pubUsh4!(i In Notification No. G.S.a. 
602 in Gazette of India dated the 
21th June, 1981, under sub-section 
~t  of section 38 of the Central 
Excises and Salt Act, 1944. [Placed 
in Library. See No. LT-2591/81]. 

(8) A COPy each of the following 
Notifications (Hindi and English 
versions) under section 296 of the 
Income-tax Act. 1961:-

(i) The Income-tax (Fifth Am-
endment) Rules, 1981, published 
in Notifkation No. S.O. 396(E) 
in Gazette of India dated the 30th 
May, 1981. 

(ii) The Inoome-tax (Seventh 
Amendment) Rules, 1981, pub-
Hshed In Notification No. S. 0 . 
558(E) in Gazette of India dated 
the 14th July, 1981. 

(hi) The Income-tax (Eighth 
amendment) Rules, 1981, publish-
ed in Notification No S. O. 618 
(E) in Gazette of India dated the 
1st August. 1981. 

(iv) SO. 1794 published in 
Gazette of Indla dated the 27th 
June, 1981 regarding exemption to 
the "Mlllowners Association Re-
lief Fund Society" under section 
10 (23C) of the Income tax Act, 
1961 for the assessment years 
1978-79 to 1981-82. 

(v) S.O. 1795 published in 
Gazette of India dated the 27th 
June, 1981 regarding exemption 
to 'Sanjay Gandhi Memorial 
Trust' under section 10 (23C) of 
the Income-tax Act, 1961 for the 
period .covered by assessment 
years 1982-88 to 1983-84. 

(vi) S.O. 1800 published in 
Gazette of India dated the 27th 
June, 1981 regarding exemption 
to 'Bhai Vir Singh Sabitya Sadan' 
under section lO(23C) of the In-
come-tax Act, 1961 for the period 
covered by assessment yean 
19'18-'19 to 1981-82. 

(vii) S.O. 1801 publisb4!d in 
Gazette of India dated the 27th 
June, 1981 regarding exemption 
to 'Bbaratiya Bbasha Parishad' 
under s~t on 10(23C) of the In-
come-tax Act, 1961 for the period 
covered by assessment years 1981-
82 to 1983-84. 

(viii) S.O. 1892 published in 
Gazette of India dated the 11 th 
July, 1981 regarding exemption to 
'Ram Saran Das Kishori Lal 
Ch.aritable Trust' under section 
10(23C) of the Income-tax Act, 
1961 for the period covered by 
asse-:sment year 1976-77 to 1981-
82. 

(ix) S. O. 1894 published in 
Gazette of India dated the 11th 
July, HI81 regarding exemption to 
'Ind:an Standards Institution' un-
der sedion lO(23C) of the In-
come-tax Act, 1961 for the assess-
mE'nt year 1981-82 

(x) S.O. 1895 publi"hed in 
G .. zctte of India dated the 11th 
Jul), 1981 regarding exemption to 
'Lrl1 Bahadur Shastn National 
Mc:norial Trust' under section 10 
(23C) of the Income-tax Act. 
196] for the period covered by 
a e ~ment yeaI s 1967-68 to 1981-
82. 

(xi) S.O. 1897 published in 
Gazette of India dated the 11th 
Jut), 1981 regarding exemption 
to crndian !)ental Association' 
undt~r section 10(23C) of the In-
come-tax Act, 1961 for the period 
covt'l'ed by the assessment years 
1971-78 to 1981-82. [Aaced in Lib-
rar1l'. See No. LT-2592/81J. 

(9) A copy ea.ch of the followin, 
Notifit'ations (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962:-

(1) G.S.R. 380(E) to 347(1:) 
published in Gazette of India ela-
ted the 12t1l May, 1981 't4ptller 
wit'll an ezplaDatory memoraaclum 
regardin, continuance of the ex-
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isting exemption on gOOds men-
tioned in the Notifications from 
.auxUiary duties of customs. 

(H) G.S.R. 349(E) published 
in Gazette of India dated the 13th 
May, 1981 together with an ex-
planatory memorandum regarding 
revised rates of exchange for con-
-version of certain foreign curren-
~ es into Indian currency. of vice-
versa in supersession to notifica-
tion dated the 1st April, 1980. 

(iii) G.S.R. 3'56 (E) published 
in Gazette of India dated the 20th 
May, 1981 together with an eX-
planatory memorandum regarding 
exemption to cardamom fr'om the 
exp\)l°t duty of rupees five per 
kilogram leviable thereon. 

(h') G S.R. 357(E) pub1lRhed 
In Gazette of India dated the 20th 
May. 1981 together with an ex-
planatory memorandum regarding 
redvC'tion in the rate of export 
dut~ leviable on lumpy iron ore. 

(\I) G S.R. 395(E) published 
in Gazette of India dated the 17th 
June, 1981 together with an ex-
planatory memorandum regarding 
revised rates of exchange for con-
version of Norwegian Kroners and 
Swedish Kroners into Indian cur-
rency or vice-versa in superses-
sion to notification dated the 1st 
April, 1981. 

(vi) G.S.R. 397(E) published 
in Gazette of India dated the 19th 
Juue, 1981 together with an ex-
planatory memorandum regarding 
~ t on to coffee from the ex-
POl.'t duty of rupees one hundred 
and fifty per quintal leviable 
thereon. 

(vii) G.S.B. 421(E) published 
in Gazette of India dated the 1st 
July, 1981 together with an ex-
planatory memorandum regarding 
a~  of exrhange for conversion 
of certain foreign currencies into 
Indian currency or vice-versa. 

(.1l0 G.S.B. 44'l(E) published 
in Gazette of ll1dia da.ted tAe Z2nd 
July, 1981 together with an ex .. 
planatory note clarifying the 
position regarding liability of De-
fribrillators ana heart paces to 
a\JXiliM."y duty of eustoms. ["laced 
in Lib7"41'\Y. See No. LT-25t1/81]. 

(10) A copy eaeh of the o o ~ 

Notlfications (Hindi and English 
versions) issued under the Central. 
Excise Rules, 1944:-

(i) G.S.R. 375(E) published 
in Gazette of India dated the 2nd 
June, 1981 together with an ex-
planatory memorandum regarding 
exemption from excise duty on 
arti!!1es produced by the hundred 
per cent Export-Oriented Under-
takings. 

(h) G. S. It. 429 (1.) published 
In Gazette of India dated the 7th 
July, 1981 together with an ex" 
planatory memorandum making 
certain amendment to Notifi.cation 
No 78/79-CE dated the 1st March, 
1979 to enable clearance of Indian 
N.ews Reviews produced by Films 
Division and declared. as news-
reels by the Chief Producer, 
Films Division, Bombay. 

(iii) G.S.R. 430(E) published 
in Gazette of India dated the 8th 
July, 1981 together with an ex-
planatory memorandum regarding 
exemption from excise duty on 
unbleached varieties of Kraft 
paper. 

(iv) G.S.R. 475 pubUshed in 
Gazette of India dated the 16th 
May, 1981 together with an eX-
planatory memorandum making 
certain amendment to Notification 
No, 77/73-CE dated the 1st Mareh, 
1973 to delete the name of the pro-
duct 'Litharge'. 

(v) G.S.R. 599 published in 
Gazette of India dated the 27th 
June, 1981 togethttr with an ex-
planatory memorandum regarding 
exemption froD), central exc1le 
duty on raw naphtha intended. 
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for use in eftluent treatment to 
control water pollution. 

(vi) G.B.R. 600 published in 

-Gazette of India dated the 27th 
June, 1981 together with an ex-
planatory memorandum regarding 
exemption from excise duty on 
Polyvinyl Alcohol when manufac-
tured from Vinyal Acetate Mono-
mer. 

(vii) G.S.R. 601 published in 
Gazette of India dated the 27th 
June, 1981 together with an ex-
planatory memorandum regard-
ing exemption from excise duty 
on paC'kets of Oral Rehydration 
Salts intended for distribution to 
general public free of cost under 
Massive Programme for the con-
trol of Diarrhoeal diseases under 
N ationa 1 Mate-rnity and Child 
Health Programme [Placed in 
Library. See No. LT-2594/81] 

( 11) A statement (Hmdi and En-
gliSh versions) indicating the re-
sult of Market Loans ftoated by the 
Central Government in June-July, 
1981. [Placed in Libra7"Y. See No. 
LT-2595/81J. 

(Interruptions) 

AN RON. MEMBER: This is a dra-
conian law This is intended to sup-
press the working classes ... 

( Interruptions) 

MR. SPEAKER: This is an insult to 
Parliament. This is breach of de-
corum. 

(Interruptions) 

\ifl ~~ r g) ~ ~ ~  I 

(At this stage, some hon. Members left 
the House) 

MR SPEAKER: Now, Calling At-
tention Shri Manoranan Bhakta. 

12.55 lars. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

SUCCESSFUL LAUNCRLNG OF THE APPLE 

SHRI MANORANJAN BHAKTA: 
(Andaman and Nicobar Islands): Sir, 
I call the attention of the Prime Min-
ister to the following matter of ur-
gent public importance and request 
that she may make a statement there-
on: 

"The remarkable achievement of 
our scientIsts in successfully laun-
ching the satellite APPLE and in-
auguration of its utilisation experi-
ment" 

SHRI RATANSINH RAJDA (Bom-
bay South): It cannot come as a cal-
ling attention. This should have come 
from the Prime Minister ... 

MR SPEAKER: Irrelevant. 

(lnteJruptions) 

MR. SPEAKER: You are wrong in 
that, Mr. Rajda. I have well consider-
ed it and it is according to the rules. 

(Interruptions) 

MR. SPEAKER: Nothing is going 
on record. You can say anything when 
the discussion comes. 

(Interruptions) --

MR SPEAKER: I have disallowed 
it. Your objection is not well taken. 

(Interruptions) 

THE MINISTER. OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRONICS 
AND ENVIRONMENT (SHRI C. P. N. 
SINGH): Sir, I am grateful to the 
members for having raised this call-
ing attention, because thereby we can 
give the importance that our scienti-
ftc community, our technicians and 
our engineers need. 

----------------------------------
--Not recorded. 


